’”*“‘_______________________f________________________j

QN- U& a6

{A)

Serial I

No. of | Date of | QOrder with Signéture :
AOrder Order »
6. 4.11..96 Mr. A.ROutray requests for am adjoumment
,‘d
on behalf of Shri D,Nayak due to ‘his Personal
‘difficulties M journed to llth Novemer, 9%,
e Wik
Menber (xi mj.nistratiw) T
| Lanes
7 .l3°11'9% adjourned to 29.11.1996 at requést .,
‘ % a ’ : * ‘,‘0 .
MEMBER (ADMINISTRAT IVE)
e
8. [29.11/96. Counsel for the applicant Sri

is absent. No one is present
behalf,

journments
is dismissed for default.
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